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Review pplication No,, 

--Vs  

(s) JLCT5LOJZ& 

for the Applecant(S) At' 'L14' 
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C.F.f 
.. 

Utcd 

J1 

tlO.5.2002 	Heard Mr S. Dutta, learned 

, 	
. X counsel for the applicant. Issue 

notice to show cause as to why the 

application shall not, be admitted. 
£Ty AJtcItrai 
v 	 Returnable by three weeks. List for 

admission on 27.5.02. 

L 	 1 

	

qCift. 14i-i 	 Member 	 Vice-Chairman 

	

:1 i1jici'- 	. 	nkm 

127.5.c2 	 List on 17.6.2002 to enable the 

Respondents to file reply. 

ViCe"Chairrnan 

17.5.32 

	

	 List again on 28.5.2002 for 

admission. 

• 	I . 	 _____ 
Member 	 ViceChairmsn 

mb 
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28.6.2002. 	.. Pass. ojerfor tbeda'y. 
List on 	.7.2002 foradmlss.ion. 

46  
RLU 

1:... 	T1thber 	 Vic e-Chai rman 

mb 

8.7.02 	It has been stated thatr. 5. 

. . .0 uta, lea rad cou ns el for the a.p pl.ica nt.. 

is.C$nbed rest because of 	accjdant, 
Thecase is accordingly adjourned on the 

prayer of Mr. H.Dutta learned counsel 

appearing on behalf or Mr. S.Dutta. 

List on 23.7.2002 for admission, 

kvc 
tLrv\ 

atr 

Jkk L 	ft44 

L L 
Member 	 Vice-Chairman 

mb 	. 

23.7.02' 	Heard Mr. M.Chanda., learned 
counsel appearing on behalf of Mr. S. 

Outta, lea med counsel for the applicant 

No objection. .ca$-s notic. 
The application is admittITCall for 
the record. 

Liat !.fl 21,8.2002 for orders. 

Vice-Chairman 
mb 

21.8.02 	List on 23 9 9.02 for heariri. 

In the meantime the respofld&its may 
file written starement. 

MErer 	 -Chaian 

im 

- 	 ___ 
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Notes 	the Re1trf 

	
Order of the Tribunal 

23.9.20132 	 The case was listed for hearing 

today. Mr R. Dhar, learned Advocate 

appearing on behalf of Mr M.k. 

Mazumdar, learned counsel for the 

respondents has prayed for a short 

	

- 	
1 	

adJ'ournmMnt since Mr Mazumdar is out 

of. statiàn. The respondents are yet 

LEA to file their written statement. In 

	

I 	 the 	circumstances, 	the 	case 	is 

•  adjourned. The respondents may file 

written statement, if any within four 

weeks from today. List it on 8.11.02 

for hearing. 

C L 
• 	 Member 	 Vice-Chairman 

	

j 	

nkm 

8.11.2002 j 	Heard counsel for the parties. - 
Judgment delivered in open Court, kept 

in separate sheets. 

I 	 The application is disposed of in 

terms of the order. No order as to 

iZ- i74vi 	 costs. 

Member 	 Vice-Chairman 
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I Whether the judgiacnt is to be circulated to the other 
Benches 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRkL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No.149 of 2002. 

Date of Order : This the 8th Day of November, 2002. 

THE HON'BLE MR JUSTICE .D.N.CHOWDHURY, VICE CHURM7\N. 

THE HON'BLE MR K.K.SHRM, ADMINISTRATIVE MEMBER. 

"'A  

Sri Sukhendu Bhusan Paul 
S/o Sri Dinabandhu Paul 
Working as SUPW Teacher 
Kendriya Vidyalaya, Kumbhirgram 
District:- Cachar, Assam. 

By Pidvocates Mr.S.Dutta & Mrs.U.Dutta. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India, Deptt. of Education 
New Delhi - 110 001. 

The Commissioner 
Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Swahid Jeet Singh Marg 
New Delhi - 110 016. 

The Joint Commissioner (Pkdmn.) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Swahid Jeet Singh Marg 
New Delhi - 110 016. 

The Assistant Commissioner 
Kendriya vidyalaya Sangathan 
Silchar Regional Office 
Hospital Road, Silchar - 788 001. 

By advocate Mr.N.K.Mazumdar. 

7pp1icant. 

Respondents. 

ORDER 

CHOWDHURY J.(V.C.): 

This application under section 19 of the 

MministratiVe Tribunals act, 1985 has arisen and is 

directed against the order, dated 8.1.2002 passed by the 

Commissioner, Kendriya Vidyalaya Sangathan. 

Contd./2 
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1. The applicant earlier 	moved, 	this Tribunal 

assailing the order 	of transfer 	dated 9.1.2001 

transferring the applicant from the Kendriya Vidyalaya, 

Kumbhirgram to Kendriya Vidyalaya, AFS Nalia in Gujrat. 

This Bench by order dated 29.8.2001 set aside the order 

of transfer to 7FS, Nalia. While disposing the 

aforementioned O.A. being O.A.No.27/2001 the Bench also 

allowed the applicant to submit a representation before 

the concerned authority to consider his case for posting 

him in and around Silchar. In terms of the order the 

applicant, submitted a representation on 18.10.2001 and 

the authority considered the same and passed the impugned 

order dated 8.1.2002. Hence, this application assailing 
kl- 

the order refusing to transfer him to his choice station 

at Silchar. 

I 	 2. 	 We have heard Mr.S.Dutta, learned counsel for 

the applicant and also Mr.N.K.Mazumdar, learned counsel 

appearing for the KVS. On perusal of the order of the 

Commissioner, KVS, it appears that the Commissioner 

addressed himself to the represenation of the applicant 

and on assessment of facts turned down his claim. 

Mr.S.Dutta, learned counsel for the applicant submitted 

that the action of the respondents in rejecting the 

claim of the applicant to post him at Silchar is 

patently unlawful and contrary to its transfer 

guidelines. Mr.N.K.Mazumdar, learned counsel for the KVS, 

on the otherhanc3, stated that the very order of the 

Tribunal itself indicated for considering the case of the 

Contd./3 
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applicant for posting him in and around Silchar. The 

applicant is posted at Kumbhirgram, which is in and 

around Silchar. Postings are made according to vacancy 

position. Mr.S.Dutta, learned counsel for the applicant 

has stated that the Commissioner, .KVS failed into obvious 

error in holding that the transfer guidelines is 

applicable only to inter station transfer and not to 

intra station transfer. Mr.Dutta, in support of his 

contention referred to transfer guidelines, contentions 

and the instrcutions appended thereto. As per the 

instruction employees are also eligible to apply for 

inter station transfer as well as for intra station 

transfer. It is for the authority to consider the claim 

of the employee subject to availability of vacancy and 

the administrative exigencies. In the instant case the 

applicant is posted at Kumbhirgram which is in and 

around Silchar. In this circumstances, We do not find any 

merit for intervening in the matter. We, however, make it 

will 
clear that it L. alwaysopen to the authority to consider 

for posting the applicant as per his choice subject to 

availability of vacancy as and when such. vacancy arises 

interms of the official policy or transfer guidelines. 

Subject to the observations made above, the 

applicantion is disposed of. There shall, however, be no 

order as to costs. 

K.K.SHPiRM 
ADMINISTRATIVE MEMBER 

D.N.CHOWDHURY ): 
VICE CHAIRMAN 

bb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

ift of the case. 	 O.A. No. J171 
	

/ 2002 

ii Sukhendu Bhushan Paul 	 Applicant 

- Versus- 

nbn of India & Others 	 Respondents. 

INDEX 

SL. No. Annexure I 	 Particulars Page No. 

01. ---- Application 1-13 

02. ---- Verification 14 

03. 1 Transfer and Posting Guidelines 15-22 

04. 2 Order of this Tribunal dated 28.09.01 

in O.A. No. 27/2001 

23-25 

05. 3 Representation dated 18.10.01 26-27 

06. 4 Impugned Memorandum dated 

08.01.02 

28-30 

07. 5 Order/Instruction dated 14/16/08/01 1 31-40 
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'iO c c. 02. 	 Adocate 

"aAl P00,19 - 



1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. \tk9) / 2002 

BET WEE N 

S r i Su khendu Bhushan Paul 

Sort of Sri Dinabandhu Paul 

Working as SUPW Teacher, Kendriya Vidyalayc 

Kumbhirgram District - Cachar (ssam) 

pplicant 

ND 

The Union of India, 

Represented by the Secretary to the Government of India, 

C::epar.tment of Education • New Delh:i-110001 

1 he Commissioner ,  , Kendriya VI dyalaya San gathan 

18, Institutional Area, Sahid Jeet Singh Marg 

Ne. Del hi-11QO1. 

3 	The Joint commissioner (cdrrin.) , Kendriya Vidyalaya Sanç.athari 

18, Insti tutional (rea, Sahidje et Sinqh Marg 

New Delhi-iiOOi, 

4 	The rssi stFartt commissioner , Kendriya V idyalaya San gathan 

Si lchar Regional Off ice, Hopi tal Roac4 Si lchar7B8OOl 

Respon dents 

&.kk ~k~ V'ka' , pJ.   
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DETAILS OF THE APPLlCTK1N 

.1 	Particulars of Order again ,.at which this aoolic:atiori is made. 

This appication is made against the impugned Memorandum 

bearing no.. F. NO, 19-132(i3)/2001KVS (L&C) dated 080102 

issued by the responden t no.2 whereby the represen tat ion 

submitted by the appl:icant seeking choice st;atiori posting in 

terms of the direction of this Tribunal in 0. A. No,, 27/2001 

as well as the existing transfer guidelines has been 

rej ected in an arbitrary and mechanical marine r. 

3urisdicticn of the Tribunal, 

The applicant declares that the subj cot matter of this 

application is well within the jurisdiction of this Hon ble 

Trihuna:i. 

Limitation. 

The applicant further declares that this application is 

filed wit hin the I irni tatian prescribed under ection"21 of 

the Admin ist;rative Tribunals Act • 1935 

Facts of the case 

4.1 That the applicant is a c:iti.zen of India and a permanent 

reside.nt of Ambikapatty. S.i lchar in the d.istr:ict of i:ac:har 

(ssarn) and as such he is entitled to all the rights, 

protections and priv i, leges as guaranteed under the 

constitution of IndIa 

4,2 That the applicant is a teach incistatf working under the 

respon den ts H is service conditions are governed by the 

Education Code and Accounts Code of Kendriya Vidyalaya 

3an ga than (for short, the Sanga than) apa r t from ,'ari ous 

WWWWAK ItkJ61A . ()OLUS" 
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other ci r'cu lars arid guidelines isst.ied from time to tIme. The 

Sangathan has been issuing various transfer guidelines from 

time to time every year on adopting policy regarding 

transfer and posting of its emp1oyees ,  

4.3 That i:he applIcant joined in the Kendriya Vidyalaya during 

the month of July 1990 in pursuance of his appointment as 

Socially Useful Productive Work (for short SUPW) Teacher in 

the scale of TOT and since then hehas been serving with 

utmost sincerity, irtegrity and devotion to the satisfaction 

of all cancerned 

4.4 That 'the applicant states that he has completed more than ii 

(eleven) years of service and during this entire period has 

remained post;ed at the same station. it may,  be stated here 

that earl icr there was no fixed tenure of service for the 

teachers up to the level of POT. But the earlier guidelines 

provided that tr'ansf er wou id normal ly he eff ected during 

summer vacation and riot after 31st October. Moreover, the 

teachers up 'to the level of TOT and identical scale will not 

be posted outside the region in which they were selected. It: 

was also stipulated 'that while making transfer, priorities 

will be given to 'the 'trth',s'fer of spouses to .join the family.  

Such conditions of transfer were incorporated in all the 

tr'ansfe.r posting ciu:ide.lines since the year 1959"90 and like 

conditions continued 	appear in the 'transfer guidelines of 

all the subsequent years. However on 25O1 2000, the 

resondents had issued fresh transfer guidelines to regulate 

transfer and posl:inq of its empioyees Be stated that in 

'this 'transfr guidelines all the earlier conditions were 

ci most retained as unchanged Pioriethe less, thi a. i nstarit 

guidelinei fort he first time introduced 'tenure of f 

years of stay for teachers seeking choice station posting 

Be that as it may, the applicant being eligible as per the 

instant guidelines had applied for choice station posting in 

ck& PcJ 
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t:erms of the .abovementioned guidelines, The instant 

guidelines had been ised in super session of the earlier 

guidelines/orders on the subj ect The' said gu idel iries 

contained various rrovisions regulating transfer and posting 

of the employees of the Sanqathan. The pare 10 of the said 

guidelines provides that where a person seeks his transfer 

to a place of his choice under t.:he provisions of the instant 

guidelines, his case sho'jld he considered and if there is no 

vacancy a 1: such place,, vacancies shall he created by moving 

out the person having longest period of stay 

copy of the aforementioned transfer guidelines is 

annexed herewith as Annexure 1. 

45 That as per the existing transfer guidelines of the 

respondents, the applicant is entitled to a choice station 

posting. The applicant hails from Silohar Town and his wife 

is also a Teacher who is presently. working in Sister 

Ni'vedita irls" School at Silchar. In this background of 

facts and circumstances, the applicant " with a view to stay 

together with his family " applied for choice station 

posting at Silchar in the year 1995 a completion of 5. 

(five) years stay at Kumhhirqram. But the respondents did 

not consider his case and a,sst,.rch he continued to work at 

Ku'mbh i rq ram He • however • continued to represent on the 

matter and had been applying for choice station posting 

since the year 1995. In all such occassions, his 

applications were duly forwarded through proper channel but 

'to no result. 

4 6 That the applicants states that after exercising his option 

for choice station postIng in the year 2000, he legitimately 

expected that sorthinq favourable would come his way. But 

surprisingly, the respondents did not consider his case and 

in stead, the respondent no 3 had issued an orderda ted 

£ ccL 	, PoJ - , 
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09. 01 01 with malaf ide intention at the instance of Sri Y P. 

Sinqh,, the then Principal of the School and transferred the 

applicant to Kendriya Vidyalaya FS Nalia, Gujarat. 

4,7 That being aqrieved, the applicant had approached this 

Hon ble Tribunal in O.A. No27/:2001 challenging the said 

order of transfer on the grounds amongst other's (i) that 

the transfer order was passed with riialaf ide intention and in 

violation of the transfer,  guidelines; and (U) that it did 

not involve any public interest and it was arbitrary and 

discriminatory,. The Hon 'ble Tribunal admitted the 

application, called for the records and in the inte rim 

suspended operation of the impugned transfer order.  

4,8 That the respondents contested the case and filed their' 

Written Statement and contended inter ala., that the transfer" 

of the applicant was for organ is ational reasons and on 

administrative grounds and it was within their jurisdiction 

and competence to pass' an order of transfer. The 

respondents, however • did not. deny entitlement of the 

applicant regarding choice posting as provided under the 

Transfer and Posting Guidelines, 

49 That the Tribunal, upon considering the materials on record, 

came 't;o 'the finding that the impugned transf er order was 

seemingly arbitrary and accordingly set the same aside by  

order dated 28.09.01 in O.A. No, 27/2001. The 'Tribunal, in 

the facts and circumstances of the case, directed the 

app licant to submit a representation 'to the respondents for 

consideration of his choice si::ationi posting and in that 

event the respondents were also directed to fairly consider 

and dispose of the same as per law, 

copy of the said order dated 2809.01 passed in 

No, 27/2001 is annexed herewith asAnnexure 2 
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410 That after passing of the aforesaid order, the applicant 

submitted a detailed representation on 18.10.01 to the 

respondent ri02 and sought consideration of 11sicase for 

choice station posting in and around Si ichar, In his said 

represen tation , the applicant categorically prayed for 

consideration of his case particularly on the ground of 

Spouse Cases". 

A copy cf the said represen tat ion dated 18 10 Mi is 

annexed hereith as Annexure - 3 

4,11That thereafter, to his utter shock and surprise, the 

respondent no2 issued the impugned memorandum dated 

0801.02 and thereby turned down the applicant' prayer on 

the grounds, amongst others, that (1) pare 10 and S of i:he 

transfer,  guideline are applicable only in respect of inter 

station transfer and not for intra station transfer; (ii.) KY 

58F Dholcherra, Ky Kumhhirqram (AFS), KY Masimpur, KV 

Si ichar and KY Sonai Road (ONGC) all come under same station 

no,. 439, for the purpose of requestt. ransfers; (iii) 

personal problems (spouse case) of the appi icarit should not 

come in way of service condition and (iv) the case of the 

applicant is not covered under, the transfer ciidelines. 

A copy of the aforesaid memorandum dated 0801.02 is 

annexed herew:ith as Annexu re - 4. 

412 That the applicant states that the contentions of the 

re)pondnt rio,2 in reiectirg his prayer  for choice station 

posting is 'without any basis and the rejection order has 

been passed with a view to harass him in arbitrary exercise 

of power. It is st:ated that on 1,4/16.0801 the respondents 

have issued the appl icat;ion forms for request transfers 

along with insi ructions/orders for filling up the said 

application form for annual request transfe rfor the. year 

Yk 	' P. 
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2002"-2003. The note under para 10 of the said instruction 

clearly provides for both I ntra station and inters station 

request transfers Moreover • the existing transfer 

guidelines do not bar the cases for intra station transfer. 

Hence the content- ion of the respondent that the instant 

quidei ines are not ai::plicable to the applicant is not based 

on records. Furthermore, it was never the case of the 

respondents in O.A. No, 27/2001 that the transfer guidelines 

were not applicable to the applicant and therefore they are 

now debarred from taking such a plea in denying the 

applicant his rightful claim. The impugned memorandum dated 

0801,02 is therefore arbitrary and the same is liable to be 

set aside,. 

A copy of the aforesa:id order/instruction dated 

14/16.08.01 is annexed herewith as Annexu re - 5. 

413 That the applicant states that the 'following employees  of 

Kendriya V.idya,layas under Si lchar Region have been 

'transferred to their place of choice in terms of trarifer 

and posting guidelines 'for the year 2000-2001 but the case 

of 'the appl :i cant has surprisingly been sing:Led out and not 

considered. It is stated that in terms of Article 10(1) and 

10(3) of transfer guidelines for 2000, the following 

employees under Regional Office, Siichar have been 

transferred to their choice place on request even by 

creating vacancies at the places of their choice. 

F Name & Designation Transferred rTransferred 	to 
From 	K. 	V. K.V. 	Choice 

o Station 
T Mrs. 	Aloka Kumbhirgram Silchar 

Chakraborty, PRT 

2 Mrs. 	Lipika do ' 	do - 

(: hou d hu r y, 	PRT, 
ft 
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3 Mrs. 	 Rita do ONGC, Srikona 

Bhattacheriee 

4 - Mrs. 	Alpana 	Sen. Panchgram Dholcherra 

Music Teacher 

Sri A. 	Deb, 	Music Masimpur Panchgram 

1 Tesc her 
6 Mrs. 	A. 	Deb, 	PRT. Silchar Masimpur 

7 Sri Jagadish Paul, Dholcherra Masimpur 

SUPW Teacher 

4,14 That the applicant states that in view of the above, the 

contention of the respondent rto2 that; since, the places in 

and around Siichar come under the same station code, the 

case of the applicant cannot be considered is wholly 

arhitraryand the action of the respondents in denying the 

applicant his due is seemingly discriminstory. The impugned 

memor'artdum is therefore liable to be set aside 

4,15 That the applicant states that the V:dyalayas under the 

Silchar Regional Off ice have been given various Station Code 

and Vida.iaya Code.. For the sake of administrative 

con van ian cc, various Vidyal syas carrying different Ky Code 

have been brought under a common station and for that matter 

a common station code has been provided.. But t:his cannot be 

utilised as a tool by the respondents to deny the applicant 

choice stat:ion posting. The action of the respondent no.2 

has rendered the impugned order ex-facie illegal and had in 

law and therefore the same is liable to be set aside.. 

4..16 That the appi:ics't states that in vieN of exercise of his 

choice in accordance with the existing qu ideline of the 

San gat. han , he is entitled as of right to be consic:Iered and 

transferred to his place of choice at Silchar in terms of 

the transfer and posting guidelines.. ThdRespondents are 

requ I red to ac rupu lou sly observe the. gu Ida Ii n as while ,  

S 
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ordering transfer and posting. But the Respondents appear to 

have given a complete go-bye to the guidelines and 

arbitrarily turned down the prayer of the applicant.. The 

entire action of the Respondents is in infraction of the 

guidelines., arbitrary and male fide The impugned order is 

therefore liable, to be struck down. 

4 17 That from what have been ncr rated above, it is apparen t that 

the respondents have meted out differential treatment to the 

epplicnt without any ji...istifiable reason or objective 

criteria,. In view of the fact that the applicant has been 

continuouly making his request 'seeking transfer to :Silchar 

• 	in terns of the existing guidelines of thP Sanqathan, there 

was no earthly reason on the part of the respondents to 

reject his claim. The respondents are therefore duty bound 

to justify the reason before the Hon 'bie Tribunal in this 

appl:ication. 

4,18 That thern applicant states that from the actions of the 

respondents it is evidentthat they have resorted to avOid 

and defy the order of this Honhle Tribunal by devisir'ig out 

new and newer means and ways, It is also clear that the 

respondents are acting in a most arbitrary and fanciful 

manner only to harass the appl:icant. Such r'-Ictionfitithe 

respondents cannbt admit tolerance of Article 14 and 16 of 

the Constitution of India. The actions of the respondents 

are liable to be declared illegal and the impugned orders 

are liable to he set aside, 

4,19 That the applicant states that the respodents are not 

considering his case in an arbitrary manner and therefore 

they have made themselves liable. 'for appr'opr]. ate direction 

by this Hon ble Tribunal. 

LOJ 	p. 
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4.20 That the app l:icant states that it was never the case of the 

respondents before this Hon bie Tribunal in O. A . No 27/2001 

that the t;rans'fer ciuidei:ines were not applicable 1:o him., But 

now they have surprisingly taken a new p lea to deny his 

rightful claim by going beyond the finding of this Hon 'hIs 

tribunal to the effect 'that he is not entitled to a choice 

posting in terms of the transfer,  quideiines Such act:ion of 

the respondents is ex'acie illegal and the same has been 

under taken with a mala fide intention. The impugned order 

is therefore liable to be set aside. 

4.21 That it is a fit case for the Hon'ble. Tribunal to interfere 

with the impugned order under memorandum dated 08..01.02 in 

protecting the rights and interests of the applicant arid to 

restrain the respondents f rout giving effect to the imuged 

order,  ti 11 the case of the applicant for transfer is 

cons:idered to his choice place in or around Si ichar 

4.22 That this application is filed honafide and in the. Interest 

of 5ustice. 

5, 	Brounds for re]JefCs with leial orovisions 

5..1 	For that, 'the impugned order under memorandum dated 08..01.02 

is illegal and liable to be set aside 

5.2 For that,, 'the applicant having completed more 'the tenure 

period., has acqu:ired a valuable, right for his choice posting 

in and around Silchar in conformity with the trans'fer and 

post':i, ng guidelines. 

5.3 For that., the impugned order under memorandum dated 08.01.0:2 

has been issued in complete disregard 'to the direction of 

this Hon 'his Tribunal in O.A. No. 27/2001 and the provisions 

laid down in the t rartsfer and posting cu ide ines of the 

,k,,j, Y~" mv~,  PaJ - 

11 
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Sariqathan for,  the employees for ti year 20002001 and a: 

such the same is 1 lable to be s .truck down 

54 For tiat., the impugned orders have been issued with an 

ulterior motive and mala fide intention to harass the 

.pplicant with a view to deny his hona fide claim of choice 

station posting in and around Si lchar, 

5.5 For that, the applicant having duly exercised his option-

seeking posting in and around Silchhar since long back :i ..e, 

from 1995, is entitled to be posted at th:is place of choice 

in terms of the transfer and posting guidelines on 

completion of fixed tenure, 

5.6 For that, the respondents have meted out a hostile 

discrimination to the applicant in not considering the case 

for posting at his place of choice while instances are at 

galore where similarly situated persons were favouriJ 

considered, 

.7 For that, in any v:iew of the matter, the impugned memorandum 

dated 08.01.02 is had in law and therefore liable to be set 

aside and quashed. 

. 	Detai is of rerried:ies exhausted, 

\ That the applicant further declares that he has no other 

alternative and other efficacious remedy than to file this 

application. Representation through proper ,  channel were 

L\submitted by the appi :ic:anit hut no favourable action has been 

akeri by the respondents, 

yli  

\ 	,\ 

12 
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'7 	Matters not previous lv flied or pending with any bher 

court, 

The applicant further declares that he had not previously 

filed any application , Writ Petition or Suit regarding the 

matter in respect of ',hich this application has been made 

bef ore any court or any ct her authority or any other Bench 

of the Tr-  ibunal nor any such application ,, Writ Petition or 

Suit is pending before any of them 

S. 	Reliefs sought for 

UncJer the facts and circumstances stated above,, the 

applicant prays for the 'folloiriq reliefs: 

81 That the applicant be declared entitled tohoice station 

posting in terms of 'the existing transfer guidelines and the 

irnpuqned memorandum issued under No. F. NO ,19'132(13)/2001-

KVS (L&C) dated 08.0102 he set aside and quashed. 

82 That the respondents he directed to transfer and post the 

applicant considering the option exercised by him seeking 

choice station posting in and around Siichar even by 

creati rig vacancy as pi ovided under the transfer and posting 

guidelines. 

8,3 Costs of the appi icati,on 

8,4 Any other r"el:ief or rd iets'to which the applicant is 

entitled to as the Hon 'ble Tribunal may deem fit and 

proper, 

ARIVISTA,  
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C', 

9, 	Interim order oraed for 

turing pendency of this application, the applicant prays for 

the fol lowing relief 

9 1 That the respondents be restrained from giving effect to the 

impugned memorandum dated 08L0102 and be directed to 

maintain status quo as on date and/or be restrained from 

disturhinq'the_ applicant from his present place of posting 

Kendriya Vidyalaya, Kumbh irgram till disposa.l of this 

applicatlon or the case of the applicant for t rarisfer to his 

choice place is considered. 

0 

This appl ication is filed through (idvocate. 

11. Particulars of the 1 

1) 	I ,P0. No. 	 7Gf 549909 

Date of issue 
	

2O042 

Issued from 
	 DuahatL 

Payable at 	 .......i,iwahati 

1:2. List of enclosures, 

As st;ated in the index. 
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VERIFICT1ON 

I., Sri Su kheridu Bhushan Paul Son of Sri Dinabandhu Paul 

aged abo'..i't 36 years resident of rnbikapatty., Si lchar 4 

)istr ictCachar (ssarn) do hereby verify that the statements made 

in Paragraph 1 to 4 and 6 to 12 are true to my kno'ledqe and those 

iiade in Paragraph 5 are true to my legal advice and I have'not 

suppressed any material fact, 

rid I sign this verification on this the 17th day of March., 

2002 

 ~CVA, 	fa 



Ii:1) i' r yi V :i'r.,i 	;,GArt!An 

10016, 

A nn-A're -1 

- 

No.F_1/99..I(vs(J3p,TIT) 	 L)ritcd 	2_I.2c'c'0 

To, 

The Arsjstanj; Cc'znmissionr, 
Kencriya 	 .Sctrti, 

3ub 	.rimti }.i:c;Jy 	
in rc'pcct of Ken:iya V ldyalayainp.l.oy 	for 2000-200 

ri 

• 	In CUn IVItjOn 
t t;hcy Zrox CopiccJ Drnjft Annu; i, 

	

c 	pp:Li,catJ( 	(2000-2 001) 	alreadly 	'nt to 
I m to , for' rdl 	with :2 	of printed 	'..LatJ.on s6 ts for informrttjon nd Uery actl.oii 

	

.11 the 	 have 	en supplied with 3se 	of 
application sets Without transfer guideijnet;y0 

are requesto setici zercx copies of Tr;nsfer Gui Iin 	Setrj to..)l the 	
ndriya Vidyt1aiias for widor Publicity a,n 

.çj I:hr n 

It may )dndly 	 th.t thr Ui led in form 5 •.r c orw 	dccl 	o Knndj:j yn Vif3y:} : yn 	I 	(i i,) , Iidw i::,i i by 29.2,2000 	. 

Yours faithfuli-:, 

2 1  

C 

- 

• 	(s; . c1tTur(vF:r1 
D1;rDujy CC)1NISSIOF1:. 

 

F. 2_41/')9. 
	

DarJ 3-07.02_O.) 
All PrincIpai 	

tiV1Ul 	
(Si.Luhr Oqien) 8uI)z For/ndjrq Trai 	GJ4d1jfl0s S.j r/tiuj an 1kx 

A Cpy of tr-msfer 	 i.; 	
0flCi. '-Cc]  

for your ].nforti0, gjc1 	& I 	 •:lcl:jon. 
As Yours 

(n 	 .. 

OL!-:: 
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-Ic,- 

lii Supet SCSsjt)ii ol CXiS(iip gtiideIi)cO,dc,. Oil 
the SUbject it has bccii dCckjcd 

hint trntif 	

iii the Ketidiiyn Vidyiilny8 Saulfj1 will llcrcif1cr be Ifla(Ie as far as i .net  icübl in 	
Wi lb (lie gii i(Iel i tics itid ica ted belo w:  

2. 	I ri (hic 	gu idel IiCS 
unless (lie COri(Cxt otherwise rcquit 

Ca: 
i) 	

iiica, 	
( flhlllisSk),)e,. Kend, 

iya Vidyalayn Sangnijia11 
IIICIUJI11g 

niiy 011icer (her cof 
Wilt) 

ha been fluthlorised or delegated to exercise all or any of' the j)OWcrs arid fli I1c( l0i) 	f' (lie Con1111 

Pcrforlflar)cc" n1ca 

.1 

Whcrc the Ari,,ui( ,on ji ( l ell
ifli   ItCgio,f OfUe 	 Rcpo I(s) ida, e a vai 1111)lc in 

c (h e assess,ne,it of teacher as reflected 
	Annuj Coiie1t111 Report for the last three years P1Cccdil)g the 
	whIch 

I l8tI3(, ate takc up: 

Where (he Ammal CorI((fc,)tjfll Report(s) for lest three years or any of the last 'liii cc Yeats 	C Hut flVajj 	
tliC'C(plcelIitJ Refi(,,)Iil ()fl1c (hr what ever 

iCfl3() 

the ftSSC8gIfl11t by (lie Assishuit ' of' Rco,i Io,,i whet c It ztsisf' is beI8 Sought on the Wo: k arid condtjct 
of (h tachcr ,fr the year(s) in tcsp ofwJ;1 tl1eACl(5) IS/aTe no availal)ic 

"Sangatlifll)" means the clidriya Vi(lyaliiy, Sangat ban. 

"Servi(" IflCflui,q the Per lud tliiriiij 'vhiicji 
It lid" Soil Iiii 	hlohiling ch:iige Ci! (lie 

1i 111(1 	
0Ilj 	le 	,, Ii1, h)4iSj; 

"Siiu,011' liRiIn 
lilly J)lflc Of Ii 

glut,1, of l)laccs With,,1 all JIIbI JJ  
"Stay" Ilicans SCIVICC ut a stat ion CXCIII(ling 

tile Period or periods 01 cos1lj, 
1(1113 

iibsc,ç0 Il orn (lIlt ics ecelj,, 
-' ()

days (115 days in case of N.e, Region Si kin1 and A&N Islands) at a stn e(ch other than on training or vacation  

Illetills all elItcgoi ics of' lCach,, s 
it, the CttIpIoyJil,j( 

of' Sangatiia,i and 

.;: 
n cs VCcP:iIIcjpais 

and Principals but does 'lot include EdUCQIIO,I OI1Ij and aboyc. 

/
Viii) 	"i ' CInjt C" ll1eIm a 	

slay of' t hirce years in Noi th 	 Region, 
Sikkjrii A&N 

iSIfln(lS and histe(j hard sd,j5 (Note: 
Whul ... calculating the flor Csnid Stay of tht cc years, tii Period or periods of absence from CIL!iCS 

Cxcce(ling thirty days (5 (lays in case of' N.l.1tegjo,, Sikkj,11 and A&N 
Islands) t a stict cli ethic, I han on maternity leave, tral iii iig or vacation sha; I be S 	 CXCIUdC(l 

I] 
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A 

ix) 	' Vent'" inca us it period oi 12 ii tont hs ,cuin m encing on 1st 

I I IIICSS (he colit ext otherwise indicates: 

Vords importing the singular number shall include ,Jktral number and 
Vice-versa; 

'voids importing the masculine gender shall include the mininc gender. 

3: 	In terms of their all India transfer liability, all the employees oFt'KVS are liable 
to be transferred' at any time depending upon the administrative e:igcncics/grounds; 
organisalional reasons or on request, as provided in these guidclinc. The dominant 
consideration •iu effecting transfers will be administrative cxiger''-ics/grounds and 
organisational reasons including the need to maintain continuity, u:niffl.t:vruptcd academic 
Rchcdule and quality of teaching and to that extent the individual iritcrcI/requcsl shall be 
subservient. 1'hcsc ate mere guidelines to facilitate the realization of objectives as spelt 

tout carlicr. Transfers cannot be claimed as of right by those making rcqt.sts tior do these 
guidelines intend to con(cr any such right. 

4. 	The maximum period of scr'?ice at a station shall generally not i,xcccd three years 
in the case of Assistant Commissioners and five years in -casc of l'i icipaIs/Education 
Officci s They mc, however, liable to he trniisfri ed CVCU t)CfJiC ;ornpletk,n of the 
aforesaid period, depending upon organisational interest or administrnU ye exigencies, etc. 

Principals with outstanding record in terms of' their performance as rcIlccted in ACRs and 
CUSE results may be retained in a Kcndriya Vidyalaya even afler completion of liv 
years as al'oicsaid to promote excellence in the Vidyalaya. 

Apart from others, thefollowing would be administrative grow4s for transfers. 

J i) 	A teacher is liable to be U ansftri ed on the recommendation ,' he Principal and 
'I 	the - Chairman of the Vidv-alaya Management Corn -mi-lice of the Kendriya 

Vidynlayn. 	 -- 

(ii) HT ransler of spouse of a l'rincipal to a Kcndriya Vidyalayaat thn station where the 
Principal is working or nearby, hut not the Vidyalaya where he s a Principal. 

As far as possible, the annual transfers may be made duripg ;uminer vacations. 
Itowever, no transfers cxcet)t those on the_following grounds shall be made afler 3 l 

- August  

Orgauisational reasons, administrative giounds andcasc covc'ti'cd 

ii: 	•, Ti ansfers on account or dciii h of SPOUSC  or serious ill imes when it is not 
practicable to defer the U anslcr till next year without causin srious danger to th 
I if'e of the teacher, his/her spouse and son/daughter. 	 - 
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tiflii1iq RS I)rOvj(Ic(1 Iii j'nrn 12, 

7. 

- 	- - 	 — 	- 
- 

l'CflS(ffl5/ ifi Ci esi S fl itlo (lie i 
tid VI(l(181 heeds and FC( ucs( ol the Icacijers seeking translers 

—w---_- 
0 'HaCc 	Wit par 	beI( 	 ________ 

I 

l't'ovidccl (hat t ransicrs SOtIRIII 
On BCCOUnI  or cleat Ii ol Spouse Withifl a pet iod of 

two yeats oF (Iclilli 
tid ffledial grounds as PCI pam 9 will be placed 

en bloc hi8her than 
ot he: s listed iii pain 8 oF Lhc (iu idcl itics. 

B (I) 

 

9 vt  
/ 	its 	 c l as.s ili 1!~Ic(j _____ 

1'I 1111skr Ifl)h1) pIflCc Whleje Ictiti, e  is 	(Sec pain 2(vijj) oF (hese 	
20 

• (hi idcl i tics) 

(b) 	PClli'iiiti: 

RIVIIN(; OI lI"OIMAN('l' 	
INIl'J'l,;M ENT l'( 

ho fbi e'ieht yent 
\'eiy Good 	

6 flr each yc. 
4 

• 0 : Th  

111Isatislaet)i 	

fr ni. ycai 
y 

00 	
0 Ibm each year 

(-) 10 for each y.r 
Needs denoted by he iohlovi,,p  

e 	
ft 

ac 	 aOI1s slinlj he 	siRtJccf etui( Icuictit poi:,i as 
veit np.n inst 	h. 

it 1. AS ON S/G It) U ND 

• 

 

A. 	III Itl(f and ()rtlfl)I)nc ( li ca hl y  
0 	 IIfltI(ficappc(l 	SOIlS. ihic St ilfldar(js °' 

j)hlySi8l hlfl(licng) wil I he 1 he Anf li c 
0 	

•' ' 	
0 

 

as 
prcs(j) 	

by (lie GoyL of India ç Sancho oICotlVeYflhlcC al I(>Wat)cc 

4* 
 

Wheue Sf louse is a 
0 Saugat han empIoye 

I()I N'IS 

15 

20 

I 
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(ii) 	Wlieie ç CCiltIill 	
18 

(jovel utneut ciiiployce 

Whet c spouse is 	
is 

II CIj)lOyCt  

o l ,  atitolloillow,  bOdy 01 PSt) 	 - 

u nderCen(t11 GoverOmetit. 

,Wiieic spouSe is 811 employee 	 12 

of State (kven IllCIit or its 

flUttlflt)WtflIS body or I.) 

10 
(v) 	Utli6i' spouse cases  

• 	 Note Ear 'Spouse (nseS' 

ilue atiusaid points -wil be awarded only 
WIiCIC the teachet seekS 1tasIr to 	(fl(10t1 

(ii) othict tlitut; the one wlletc he/she is 
curtCY 

posted nd (b) wlict c his/hr spouSe is 

potcd ot ucaiby. lIds condition, i.e. (b) will, however, not apply in those cases where 
lic Spouse ol the (cachet is posted to a non-familY station provithd the trnsfer is 

• 	 SU%iglit to 1 place 11C81 St to the stntioil where hislhcr spOtlSC is pOStC(t.. 

C 	* I union icd/divut eed/iudiCiahiY 	
12 

ladies 

U. 	Ucnctal Cases wiucli ftC not 	
to 

0vetd hy A-C above. 

Stay at the station Ft otis 	

0 	
I br COC11 yCitf of 

whet e the uis1et is being 	
stay exceeding thitL; 

S StIbjCCt to a 

inaxitnUtl of 20 çioiutS 

()l 

21) 
ICOChCI who have 	

.  

les thaii 2 yeatS to t elite 

9 	lot the pulpose ol calculation of entitlement points in respecl oh medical grounds 

ns tflCtiolle(b in the Proviso to para 7 of these (JuidelIilCS Such illnesses of teacher 

hiisnsel lYhetsel F or his/her SpbUSC 
and dependent 5011/daugliter alotëfls hay be prescribed 

by th (' e omIuiSSi0il will be considered as medical ground for translir. 

Note: 	
A son vihl be deemed to be dependent till he staits earning or attains the age 

of 

2S ycais vluchicvcr is earlier or cuflets from I)c!UiteJLdJ ny 
of any kind 

(physical or mental) irrespective of age limit. A daugher wIce deemed o be 

depetidetit till she stat ts cat ning or gets married 
iEICspCCIIVC age limit. 

- 	 -,•-..-- .•.. 

--T . •, 	 .............. • 	 •. 
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0(1 ) 	VIict 	t niisFcr isouglit by H I i'nriiiir • •,., 	" 	'• 1 	 - .•,, 	on inc guidcJintifl C()iItIfl(iOttq StHy OLIIj1L$ In Nb & lund ctation nnçl SarqTcJcwhc -cn placcq wci c not or his Chocc, or by teachers falling under the l'rovi to para 7 of - 
these (JtijdcIjj,5 or very hard cases involving lnitna,i Compassion, the vacnncics shall he created 	

flCCOtnln()clnI c him by trahisfeiritig teachers with longest l)Chlod I of stay at -thut stnton providcd they have served tbr 
1101 less titan Jyycarsat that I station Pt ovidcd that Pi incipals who have been retained under para 4 to PronioteJ 

CXcchlce would not be displaced under this clause. 

' While transferring out such teachers eflorts will be made to accommodate laly - • 	
Icachei at' nearby places / station 1  to the extent possible and acllllillistrntivcly desirable, 

(3) 	In 
cass 'vilcic a Vncancy cannot he created at a 5Iatri of choicc 

or a teacher 
(itilcitiii claus because no t cachici- at that stat ion has the required lciigthi of stay, thc CXUCIC 

will be rcpcatcol br the station which is thicncxtchioice of the teacher 
• 	 1 scekiiig transfer,  

Note: tl'lic tiatislr 	 ..-1 
,.. 	 t"iucr iiiis lute shall be placed before a Contmicc Coilsist 	() 	Atldt i0flflk;Secfclaiy (ldUctiiii) Chairrnan 	Coñmjsjo,icr Member and Joint Comm Issioncr (Admn) KVS as the Member Secretary 

lii (fl(Ief to eI1ct tiiil1i 	in teinig of paiii H and 10 ol IIICHC ;uideu 	two lH'iority'lists shall be prepared and operatcd as under: 

lii st priot fly list shall list all the applications rcccivcd for transfer in terms of 

)I'l)aras 7 and W showing the cut itlement points against each npplicanE. 1liis Ptiorily 
I ist shall he operated against the vftcancjes available dut ing normal 

COIIT,se for being tilled 

ISccon(l 	
'ioi ity list will he nlninUIii)col iii reseci of cases of transfer in leritis of Pain tO of the guidetincç list, iig all the applicat ,0119 as at SC) I he ent it lc:iienf poillis of'  each appjcnj,t iii tci ins of' fnioi it ics given in pain 8 of the L4(hidClinCS. The 

IIj)Phlcdnt 5 
iiicluolcci in this Pfluiity list riloii. will be accomniodat ed by 

transferring tcachicrc with the longest period of stay at that station provide I they 
' 	

Ser Vedl(!r lint lcs thim5yç'l-flow tIle lnie of Joining at that SInfhotp.Jir iji5 
a list of pusohic who have scrvccl fIH5yciu 

S or inoi c all hc ci at ioiiq shall hc IepARol by Ilic Assist1i,it ( ° illIiiI5SiUflg of the rcspcc(pvc rct'Innc and (lij 'laycol 

: . 2. 	
Mtittial 0 ansf'e, may be permitted on sat isfactioi, of the (on1Il1jssj)rjer Inc.such :"!.41-,C0se3 vi II - be taken up oii Coitiplct ion of annual t tansfers 85 icr Clause 8 and completed by , 0th September, ' 	 - - 

13. 	hUi 

 

and 
Slintilt ancou sly 

(2) 

jilter-i egional t i ansl'c, s way, as liii as practicable, b' 
	made 
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4. 	11 1)0 U $)IOIuOtiOt% or dii (.C( recruit IIiCIiI IIS i'rineil)al.s/ liducat ion Oil irrs/Assistant 
Commissioners, an oflicer shall necessarily be postcd to a dil1i'cnt Slate ohci titan the 
one where he is posted or domiciled, as the case may be, subject to availability of. 

vacnncics. Subject to availability of vacaçtcies and other administrative rf:asons those 
who ate due to ictir c within next tin cc ycni s may nut be posted outside their home stntc if I 

• thcrseryicc at the same station prior to promotion does not exceed three years. 

I.S. 	A teacher on promotion shall ncccssnriyjj)ostcd out of the Rcio'i where he is 

cuue,tcl..THowcvcr, a lady teacher may on proihoLonbc posted wiiin the same 
Region but a district or two away from the existing place of postins,. subject to 
availability of vacancy. 

TransFer TA will be regulated as per orders of the Government of India on the 
subject 

Assistant Commissioner will be competent to change the headquarters of a 

• 	. 	teacher on administrative grounds to any place within the region as dccnwu (it and direct 
him to discIrarc his duties there I be Accistant Commissioners shall repot Forthwith the 

case with ML facts to the Commissioner for.conflrmaUon or directions. 

• Notwithstanding anyl lung contained in these guidelines, 

, (a) 	a teacher or an enuployce is liable to be transicri ed to any Kcirdriy:. Vidyalaya or 
( 	otlice of ,  the Sangathan at airy I hue on short notice on grounds mentioned in 

clause 5 and 6 (i) of these guidelines; 

the Commissioner will be competent to make such departure Iron; Ole guidelines 

V. 	 i as he may consider necessary with the prior appioval of the Chairmun; 

thc tcrjuest of a teacher 'y  he considered br transfer to a station ill  
whth no other per con lr4s math. a claim or r cqucst cvcir lit  such ruu.iicr has not 

submitted the application in the Prescribed prolorma at thc.time of annual transfer 
or within the Lime Ii intL pi csu rhed for the put pose, 

L ollowing cases will not be considered lot ttanskr 

,l: cases of Ijducatioh OtlicerAssistaut Commissioners for tr.rusftr without 
completing (hree ycars stay at the place to which they vcre posted upon 
promotion. 	 - 

cases where a teacher, idricatiorr 0111c9r 1  or Assistant. Co;uwissioncr was 
i transferred on grounds mentioned in paras 5(i), 6 and 7 of these guitchines will not 
be considered for transfer without completing 5 years' sy at the s'.aion to whic1 

• they were so l)OStC(I. 
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1 	 - 

(HI) 	I'iIiIeii)OIM 	l(diiiiitlui, 	( )ITk, 	ililci 	Anniul,iiii 	("huh 	llnlii,,vsi 	wttj 	hIflt 	luu 
Ii flhcHIb, ud Iuittk to thu flflhIi(h nluuikiui II oi 	wln n tlny Web 	Iiiiii, le(l er lie, IHI 
CI1tfl)iIJi of pet lou ii 	shi)ccIIk'ul iii PHISI '1 Shluuvu iisulnw, :i PrnI(Hl 	f IIIII,O yeiuin 
1Q5 UIi%J)Ned, 

• 	 (iv) 	Unmem of fl CR11 J)UNIJ ihfl %Vliet liec OJI CIII eel I eec iijl filelil 1)1 (HI 	OIIuflhiHi ii iIcs (hey c(mlploto (hice ycni of siny ni I he pulnee of I 'heir pu)it xcc1)l hint, ui Cuse of Women teachers (lie request 
for posting to a place of choice can be Considered afler stay orone year, Th will not, however, be flj ) PhiCflI,Ie j( Cfl5 Covered by ' 	prns 5, 6, and 7(I) OItllc Ouidcljnes 	 •, 

	

/ 
flpPltCflb 5 

shall 1111Jtht1rIlUtnh1disnp1)Jy, 	
lCftdwlg5lux 

If any di Iliculty arises in giving ct1t to lhcs gtiidclj,ic5 (he OIfliflhsjuiicr itiny nss stuck ordc5 q Hppen, S 
to idni to be tlCCenry or Cxpcdic( for Lice Jrposc of remoWr,g stich difficulty.  

• I I' nuuy (Itles(1011 ut ises as to lice 111cr J ) iCthl(l(jIt ol' I IICSC guidel ticS, ii .ThaIt be dccidd by the CtnIirnjssju,,lt.r 

flIICIIIi011 of nil the cIilp)liiyq I iuivif ed luc Rule 55(27) of Lice dUii,ji Cotic : and rule 20 or (ho CCS(Ctl(iuct) fluIc wiikh provkic as wider: 

As per Rule 55(17) of Iductjo0 Code: 

"No teacher shall iii), cccnt 
iII gi it V8IICC, ci any, except through prope, 	I, 

(br wuU he conv 	
any non oflicini or Outside InfluCncc or support in 

ic pccL of any (flatter Pertaining to hi set VICe in (lie Vidyalnyn 1 

As per Rule 20 of CCS(coIl(ILjct) Rules: 

N 	(luvt. se, vant 	Iinil hr hug iii nIteuuc1u( hu 1)1 lug nicy guolhleI Cu' oiliit OuiIhle 

	

to hear tipluui (lily nhIpm br niutiuc, ily to hit Ilier iuI 	luulet nil hi teipeul icr lInh(ei ilmtninluug ho bun ii'ivle ujuciet KVS. 

II' the alfl)VC Pt ()VjSjo,j flS 
tileffi honed at (I) nuid (ii) fli)ovc are couIlrnv,icd tile .IuiIuwiu 	ions shall Ibhiow: 

I hd( the name of the 8pj)lIcint will be removed from the priotc1 list and I 	
hthl wilt be debni red for tiiice yturq from 

l)Uflg COf15I(I 	for wi(ho 	fut titer telclellce,to 11cc teacher. 
 

I blat 
(ho teacher will be open to dtuj,I mary Procccdiuigs a, per tli e 

T'Tr'T'TT '.:. .........................• 



47> 	 .Ar>cuye -2., 
Original Application No.27 of 2001 

Date of decision: This the 28th day of September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Sukhendu Bhusan Paul, 
Worldng as SDPW Teacher, 
Kendriya •Vidyalaya, Kumbhirgram, 
District: Cachar, Assam. 

By Advocates Mr S. Dutta, Mrs U. Dutta and 
Mr S.K. Ghosh. 

- versus - 

1. The Union of India, through the 
• 	 Secretary to the Government of India, 

Ministry of Education, 
N e w Delhi. 

2, The Kendriya Vidyalaya Sangathan, 
Represented by its Chairman, 

• N e w Delhi. 

3. The Corn missioner, 
Kendriya Vidyalaya Sangathan, 
N e w Delhi. 

4 The Deputy torn missioner (Adrnn.), 
Kendriya Vidyalaya Sangathan, 
N e w Delhi. 

5. Shri Yash Pal Singh, 
Principal., 
Kendriya Vidyalaya, Kurnbhl.rgrarn, 
District Cachar, Assarn 

dvocates Dr B.P. Todi and ..S. Sar rn a. 

ORDER(ORAL) 
: 

CHOWDHURY. J. (V.C.) 

This application under Section 19 of the Ad m inistrative 

Tribunals Act, 1985 is directed against the impugned order of transfer 

dated 9.1.2001 transferring the applicant from Kendriya Vidyalaya, 

Kumbhirgram to Kendriya Vidyalaya, AFS Nalia in Gujarat. The impugned 

order of transfer reads as follows: 

"The transfer of the under mentioned employee is hereby 
ordered with im mediate effect in public interest:- 

Applicant 

Respondents 



/ 	 - 
Si. N o.N a in e 	

FromKV

red 

T 0  

1. 	Sh. S.B. Paul, 	ET 	Kumbhigraifl 	AFS 	Nolia 
\'  

( One case only ) 

The above employee is entitled to TA, joining time etc. 
as per KVS Rules. 

This issues with the upproval of Corn mistoner, K VS." 

From the ve 	
a routine transfer order, ry order it appears that it was not 

transfer the applicant from Kumbhigram, without 
but an order passed with a view to  

awaiting posting on replacement. The order alsôindicated that.the PrinCipal 

of the school was ordered to relieve the incumbent in mediatelY and 

• 	 the applicant's date of relief was to be in mediately intimated to the 
	 -. 

missioner. No reasons were aigned as to why such an order 
Deputy Corn  
had to be passed The respondents In the written statement only stated 

it was within their jurisdictidn and competence to pass an order 

ansfer Howsoever wide the discretion may be, such discretion 

H 	
)ih)tr the Constituaofl is to be exercised lawfully, justly and fairly and 

discretion is 
to be exercised with due regard to the consequence. 

•" .-- - 	2. 	
The respondents filed two sets of written statement - one 

on behalf of respondent Nos.2, 3, 4 and 5 verified by the Assistant 

Corn misOner, Kendriya Vidyya Sangathan, Maligaon, Guwahati Reon 

and the other also by the same officer, though respondent No.5 was the 

• 	

Principal- himself. In the first written statement the respondeflt stated 

that the transfer of the applicant was for orga 	
tional reason and on 

No such administative gro d is shown, save and 
administrative ground.  

except that the applicant was serving for ten ye s at the same station 

1. and at the same Kendriya Vidyalãya Region. But at did not mean that 

such transfers were to be made to a far away place like Nalia. There 

is also no indicti.Ofl in the written statement s to why the transfer 

order was passed in isolation. In the other writt n statement which was 

filed on behalf of the Principal, the Assistant om missioner stated about 

pplicant. It was me tioned tha the transfer 
the poor performance of the a  

1 	
proposal. was submitted by the respondent No.5, the Principal1 KendriYa 

Vidyalaya........ 

•Ii 



Vidyalaya based on the rej orts of the officials. In the written state merkt 

the Asstant Corn missioner enclosed the copy of the Memorandum dated 

20.11.2000 about the performance of the applicant and requested him 

to transfer the applicant. 

3. 	The impugned transfer order was passed on the report of the 

Principal dated 20.11.2000. The materials also indicate similar other 

reports implicating all including the Principal as was referred In the 

written statement. From the Annual Academic Inspector Feport itself 

it seems that the concerned authotity acted on the ex parte report 

without taking the applicant into confidence or at least making any further 

enquiry and seemingly passed the impugned order of transfer, that too, 

to a far-off place. The impugned order of transfer seemingly appears 

to be arbitrary and is liable to be set aside. The same is accordingly 

set aside. 

4. 	Mr S... Dutta, learned counsel for the applicant, also submitted 

that the applicant is sering in Kumbhigram for more than tea years 

I
the authority should instead consider his posting in an around Silchar 

3 	 - 	
as per the policy of choice posting. I have also heard Mr S. Sarma, 

• 	lejed counsel for the respondents. From the materials on record, it 
- 	

/ A,fficult to pass any direction from this end. However, the applicant 

directed to submit a representation before the concerned uthority 

-' for consideration of his case for posting him in and around Silchar. If 

such representation is made the respondents shah, fairly consider the 

same and dispose of the same as per law. 

5. 	Subject to the observation made above the application is 

allowed. There shall, however, be no order as to costs. - 

tonifie4d to be true 

akin 

iri fJT 	;'.rf - 
6.nt.I 	 IDwJ 

tnftw  
tiw.hatI Banch, Guwaia$_i 

Sd/ vice OIAIRMAN 
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Annexure - 3 

The Commissioner 

Kendriya Vidyalaya Sangathan 

18, Institutional Area 

Shahóed Jeet Singh Marg, New Delhi - 16. 

(Through the Principal, KV, KumbhirgramlProper Channel) 

Ref: Jimdnent and Order thted 28.09.01 passed in OA No. 27/2001 by the 

Hon'ble CENTRAL ADMINISTRATIVE TRIBUNAL, Guwahati 

Bcnch, Guwahati 

Dear Sir, 

With reference to the above, I have the honour to say that being agieved by an order 

dated 09.01.2001 passed by the Dy. Commissioner (Admn.) transferring me from K.V., 

Kumbhirgram to K.V., Nalia as well as non-consideration of my case for choice station 

posting in the light of the provisions contained in the Transfer Guidelines 2000-2001, 1 

• 

	

	approached the Hon'ble CAT, Guwahati Bench, Guwahati through the above mentioned 

Original Application. 

The 'Hon'ble CAT, after threadbare consideration of the case, has been pleased to set 

aside the transfer order dated 09.01.2000 and has allowed the orighial  application. The 

Honble CAT has also been pleased to direct you to consider my case for choice station 

posting in and around Silchar in the light of the Transfer Guidelines. 

In this context, I may say that I have been serving at Kumbhirgram since last 10 years 

and therefore have been staying away from home. My wife is working as a Teacher in 

• 	Sister Nihedita Girls' Vidyamandir at Siehar. I am having two minor children aged 4 

• 	years and 2 years respectively. Since I have been staying away from home, I am facing a 

1 + 	- ii 	c 	i:c 
10 o piiem rn my iamy 
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c) 

It may not be out of place to mention here that in view of the clause 8 and 10 of the 

existing Transfer Guidelines, I am entitled to be posted to my place of choice and for that 

matter vacancy should be created to consider my choice station posting by transferring 

out the longest staying person from that place. 

It is further stated that I have been exercising my option for choice station posting at 

Silchar (my home town) since last 5 years hut the same has not been duly considered. Be 

slated that in terms of the Transfer Guidelines vacancy can be created at Silchar by 

transferring out Sri Chandan Singh Chetiy, SIJPW Teacher who has been working at 

K.V., Silchar since last 10 years. 

In the above circumstances, I would request your good self to consider my case and pass 

necessary order to post me at Silchar and for such act of kindness, I shall remain ever 

grateful to you. 

An early action from your end will be highly appreciated. 

Enclosed: Certified Copy of the Judgment 

and Order dated 28.09.01 passed 

in QA No. 27/200 1 by the Hon'ble 

CAT, Guwahati Bench, Guwahat 

Yours faithfully 

(SUKEENDU BHIJSAN PAUL) 
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Annexure - 4 
KENDR'I '(A V IDYALAYA SANGATHAN 

.18, INSTITUTIONAL AREA 

SHAH ID JEET S INGH MARC! 

NEW DELHI 	110016 

F.NO. 19132(13)/2001KyS (L&C) 	 Dated 08.01.02 

MEMORANDUM 

Whereas Shri SB Paul, WET filed an OA No27/2001 in Hon 'bie CAl' at 

Duwrhati rtqaInst his transfer' order dated 9,12001 in public interest: 

:frolli KY Kurnbhirgrarn to KY (iFS Naiiaas well as for not cons:idering his 

base for choice station posting. 

Whereas the Hon 'hie CAl, Guwahat:i heard the case on 289. 2001 and 

issued the I o:i lowing orders: 

The impugned order of transfer seemingly appears to be arbitrary 

and is. 1 iable to be set. aside. The same is accordingly set aside. 

However the applicant is directed to submit a ropresentai;ion before the 

concerned authority for,  coiisiderat;ion of his case for posting him in and 

around Si lchar, If such represeritat:iori is made, the respondents shall 

a i r 1 y consider the same and dispose of the same as per law:' 

Who reas the app ii can t has submitted the represen tat ion dated 

18.10.2001 with the fol lowing submissions: 
a . 	 P 

1 	That he has been serving at Kumhh i rg raiii since Last 10 yea rs, 

therefore, has been staying away from home. His wife is working as a 

teacher in Sister Nibedi'ta Girls Vidyamandir' at Silchar. He is having 

two minor child ron aged 4 years and 2 years, Since he has been stay:ing 

away f rom home, he is 'f acinq a lot; of problems in his fam fly life. 

That in view of the clause S and 10 of the e::<istinq 't;r'ansfer 

guidelines, he is entitled to be posted to his place of choice and for 

that matter vacancy should be created to consider his choice station 

pps tin g at Si ic her bytr asf erring out the longest staying person Shr'i 

SkL L' 	Oaj 



NSA 

!Charidan Sinqh Chetry f t"om that piac:e • who is working at KY Si ichar since 

last 10 years. 

That he has been exercising option for choice station posting at 

Siichar ( his home town) since last 5 years but the same has not been 

duly considered. 

The submissions of the representation have been considered 

carefull and sympathetically and he is informed that provisions of para 

8 and 10 of K/S trans far gu ide lines are appli cable only in respect of 

inter station transfer and not for intrast:aton transfer. In the 

tant case Shri SB Pau .1 WET is wor'king for 'the last: 10 years at KY 

Ehirqrarn and requested for choice posting at KY Siichar, As per the. 

c;1assifcation oi vidyal aya circulated vidE KYS letter No. F 1'-'1/2000" 

KYS (E. 11 1) dated 3 1:2,99, KY 8SF Dholcherra • KY Kumbhi r'gram (FS) , KY 

Masimpur, KY Silchar and KY Sonai Road (ONGC) all cne under same 

station L)floicrierra 1, stat io no. 439) ton' the pu rpc:se. of request 

transfers • as per K/S transfer guidelines,, 	such he is not eligible 

for ge t:t: ing transfer under the provisions, of pa ra 8 and 10 of KVS 

trarisfe.r quilines though he is eligible for getting displaced being 

the senior most in terms of stay at station Dholcherra. E:arlier he was 

not: considered for displacement as he was under order of t.ransf'e rto 

Nal Ia and the matter" was subludice too. 

With refer'ence to the other submission made "by the 

r'epresentaton ist that his wife is working as a teacher in Sister 

Nibedita €iris Vidyamandir at Silchar and having two minor ,children and 

he isac ing lot of problem in his family life due to st:avinq away f row 

homp' he is informed that as per Article 49(K) of Education Code which 

a documentary te><:t. for governance of KIs,, employees of KYS are liable 

to be transferred to any KY of the Sariga'thani at any time on short notice 

on organ isational r'easons and administrative Also as held by 

Apex Court that 'the inidi vidua:1 a personal incorve.rs ierices have got little 

importance over administrative exigeic:ies and puhl:ic interest 

part::icuiarly in the rriatter of transfer /pos'tinqs,. The personal problems 

&AUA&A 	UJ (k&& 	 - 



eprssed by the appl:int should not come in the way of service 

c6ncitions and public in t:erest. 

H With reference to his submission that he has been e::Kercising 

opti:;n for choice station posting at Slichar (his home town) since last 

05 years but the same has not been duly considered • he is informed that 

his teques'L was not covered under the transfer qidel inca existing then. 

71 1 Having considered all the facts and ciroums I:ances of the case 

sriipt hetica 1 ly and careful ly in the .1. ight of the order of the Hon ble 

CT: Guwahati the undersigned is of the view that his request for 

pstinq to choice station at Si lchar cannot be acceded to as the S5ifl iS 

nt covered under guidelines. In compliance of Hon 'bie CAT orders the 

Pdbi 10 interest; transfer oft he applicant ordered 'from KV Kumhhi rgram to 

Nalia vide this ottce transfer order rio. F(l8)/99KVS(E, IV) 

d'fted 9,1 .2001 is hereby cancelled. Further, it is made clear to him 

thatH. 'this caricellat' 

at. aH later deif 

n will in no way exempt him from getting displaced 

ci rcumsl:arices warrant as per the pal icy of KVS. 

Shri1 SB Paul 

KY Kumhhi rgram 

CdHpy to: 

oi. The Principal, KY Ki.imb ii rgr'am,AFS Nal ia 

Sd/ H.M. CAIPAE 

Comm i as i one r 

02 	The Ac: KYS (PD) Guwa hat i / Si ichar / Ahmedabad with the reqLicst 

1 ., to apprise the position to Hon bie Tribunal. 

0. Ahe SO (L&C) section KVS, 

04. Guard File. 

&k &&AL &&w c 
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p 	KENDRIYA VJDYALAYA SNGATIIAN. 
. 	

ES17-1I11 Sccion •, 	. 	. 

	

, . . 	. 	.ls, institutional Area, Slialieed Jèet Singli Marg. 
. . 	 S 	 • ' 	 NcwDc1hi-11OO16.' 	

!!' 	1 I 	 . • 	' 

I 1-1/2002-200 3/h \'S(I' stt-J1L) 	
) 	 I 	, Dated 14/8/2001 

. 	 . 	

I.. 	 " 

I hL Pt iLj)S 

t I Kendi iya V 1(1)' laya  

	

Sub 	
AinuuI lequest transfer in iespect of teaching and non-teachug staff of KendrLya 
V;dyalav for the year 2002-2003 — applications regarding 

t 	 c 

SiilMadam 	
r 	

'• t4f7' 	 f 

It hs I.ccn decided to invite fresh applications from teaching and non-teaching staff of 

v I(Ialaya(cx_l1iLI11g Principals and Vice Piincipals) for effecting request transfers during the 

2002-200 All are eligible to apply e\ccpt those covered by clause 18(d) of the existing 

(fltflSICI gUid(IinC. ApplicfltiOfl fornnt has been modified nd'andacèordiglY stuctiofl5 have 
been revised to that extent; Hence those employees who preferred applications for: tbefr request 
transfer in TCSpOnSC to KVS(HQ) circularNo.F. l_1,2OO1Kys(.I1I).dated'12.l2OOl arc alsb.11 

directed to apply afresh in the new format as the earlier pplicationd0eS. 1 0 onfóm to ,the 

pi usiit re ,  Ill ii ciuLlits and they will not ho cQiIsRk icd 

	

2. 	l'UULIC (TV 	

0 

Tlere have been general complaints that the j 5uctjons  accompanying application form 

arc not made avalable to the applicants. It is made clear that the awareness of the instructions in 
proper perspective is necessary to fill up the application form without mistake and in the correct 

code (s) wherevc: ncc çssaly. Therefore, a set of three copies of this letter.s beinsent alongwith 

the application form and instructions. One copy is meant for official use, anot1r . for library for 

reference of iospective applicants andthe,rest for display on the YidyaIay. Notice Boad,. 

0 	 )•• 	 .... 	
0 	

0 

	

3. 	HOW TO AJPLY .  
Eligible employees desirous of seeking transfer are permitted to prefer only one 

applicatioii (in q.adruplicate) in the enclosed format (eitherfor intra-station or for inter-station). 
InstructionS available at Serial No. 9 of application may be referred to in this Tegard. Other 

instructions mny Iso be read carefully before filling up the  application. l i di cating wrong station 

code may either lead totrans@ to unwanted place, which cannot be changed later on and hence 

iitinot care may be taken to fill up correct codes, and all instructionS may be read carefully. 

Overwriting rnut be avoIded. ... 0 

	

4 	
CODE OF CONDUCT REGARDING CANVASSING OF NON-OFFICIAL 

/OUTSJDE INFLUENCE 
Aterition of all concerned is drawn to the provision of Article 55(27) of Education code 

and Rule 20 of CCS (Conduct) .Rules. The employee concerned be informed that any violation 

thereof sall rerder them liable for disciplinary action. Canvassflg in any form, Overt or Covert, h  
direct or indirct will automatically disqualify teacher froni being considered for transfer and 
his/her name will be removed from the priority list'oftraflSfC and disciplinary actioa will be 

taken nginsI the teacher as per. CCA (OCA) Rule 1965. 	 . 

• .5. 	FOIThIATS AND ENCLOSURES 
The aplicadon, when reproduced, must conform to the given format both in form and 

coniCut. No enIoSuiCS are allowed with the application. Medical certificate in support of request 
on medical giounds and or declaration regarding employment of spouse are part of the 
application. l'liy should be obtained / recorded on the body of the form itself to avoid 

detachment. 



b 	 • 	 _?,2-- 	 . 	
rJ 

() 	i(L 	IMIN 	 I 	 J\ V 

() : • 	• 	I)I)Iieal on nU(i (ICCkUItj011 \YIlCICVCr neecsary i•mist b sig:i by the employee 
hil% 1 scli7herseli. Applications endorsed by Sl)OLISC, f1u1ts etc for and on bchallofihe employee s 
not lCCCJ.)tblC aIU,l hence shotilct not be forwarded. hledica( Certiicate must ba\'e thesigiuittire of 
Citit 1eOU/C'l)iCI I\'lcdical Oulicer.  

I 	

• 	• ' 	 ( ii) 
 

The lotwaiding note must be endorsed by the Principal after satisfyiig himself! herself 
peisoiial( of th(. cojrcctncss of the cnt es niade bytlie apphcant It has been observed that the 
details furnished bthe applicants are not subjected to proper \'crflcation before endorsing the 
foi vai ci II) ( flotc '.1 hei efore the Pi incpals are requested to bestow their personal attention to 
ensuic LOl (CtI1cs ol the cmi its, so that wrong infoimaton does not affect prfontlzation Failure 
ill this 1ispCCt on the jart of the signing authority vill be dealt in a stein mann?r by, initiating 

: 	• . 	disciplinary proceedings against all those responsiblefor these lapses. 	• 	. 	, 	) ., I : 	

. 	 . 	

. 	 b,.. 7 	SWiM ISS ION OF APPLICA1 ION 

Application of staff may be collected in quadruplicate by 01/10/2001 These may be 
at i ang d is mu i station and inLet station m cqucsts and forwarded in duplicate (in two lots with 
separate lists) to reach the,Asstt, Comiitissio•ner of the Region,concerned not later than 
10/101)00] One copy, of thc application may be retained in the Vidyalaya the second copy 
contammimn' pi incipals endorsement may be rctimrncd to the employcc for, refucncc & record 
Applicainm of the cmployccs who are not Jiiblc to be concidemed for tumsier in icims of clause 
I S(d) al LIie ansfi guidelines should not be !brwardcd. Advance copy of application or 
applications forwarded directly by the Principals will not be entertained in the Head Quarter IN01  
request: for cancellation of transfer, once effected, will be entertained. Since the cadres in the non-
teachil,q, ea1eory have been merged (school cadre & office cadre), the staff of regional office!  -  -- 	 -- 

 
-,. 

KVS (1 L) aic a! o chgible to apply for request transfcr 
I' 

S 	LAJE APPLICATION 
Application received late will not be considercd The employee§ and Puncipals should, 

lllcref,61-cll  istrictlyadheteto the taiget dates specified in para7 above 

Yours faithfully,. 

'- 
I 	 (MK RAO) 

Dy. Comm iscioncr (Admn ) 
Copy oi.arded or inlormation and necessary action to  

Assit, Commissioner, All Regional Offices, KVS. He/She is requested to go through each 
set of application, indicate the entitlement points ofpeiformance as well as total thereof 
in SI No 9 thercin and send one set thereof to KVS(HQ) duly completed in all respects, 
as under,so as to reach by 31/10/2001. 

 

A. PG F, I Gi & 1-1 M 	 As one bundle to Esit lii Section 
r 13 	PRT, Misc Catcgories & 	As one bundle to Estt IV Section 

NonIeacliing Staff 

lnstiuctio s givcn vidc KVS (llQ) cucular No II I/95-KVS (Est.t lii) dated 6995 may also be 
fOilovvLd wherever iequiied 1 he inctiuctions available at clause 2(ii)(b) of Aransfer7 guidelines 
may lx fdlowcd su upulously in the case of non availability of ACR for any of thc )'Ctt indicatcd 
at seital No 9 of application form 

2 	AH OthLmts and Sections oIKVS(UQ) 	 Dy Conams:onu (Admn ) 

2  

..,., 	 ... 



	

:.' 	 -3- i 

- 	- 	- - 

KJN1JR1YA V1DYALAYA SANGATHAN 
18, INSTITUTIONAL AREA 

SFIAHEED JEET 8rNGF1 MARG 
NEW DELEI1- 110016. 

No.F, l-1/2002-2003-KVS(Esttlll) 	 Dated :16.8.2001 	
liq 

The l'rincipals, 
Al) Iendriya \tidyalayas. 	

S 

Sub:- 	Forwardingof application forms for request transfers— 2002-2003 
• 0 

SlrfMadain, 
Please find enclosed 3 sets of application forms for request transfers alongwlth 

necessary instructions therein which may be fcllowed scrupulously. Time schedule 
specified may be strictly adherccl to. Ackucwlcdgcmcnt forri Incorporated In the second 
portion of this c1rct:ar may be e:r to IVS .Hqrs. Immediately for our records. 

This insues with the npprov:it of th Competent Authority. 

Yours faithfully 

, 	(Dr. E.PRABI-IAKAR) 

(l< ,VEncl. As above. 	 EDUCATION OFFICER 

) >' \copy to- 	 . 
ihe Assistans. ('or'lrnl5sioner.. L'V, AU Regional ('ilices Performance points in 

respect of the staff of the Rcgional 0111cc will be recorded at KVS, Hqrs. since the 
\CRs 1U C maintained I)t C Hcite such US' inat hi eiit to K' S, Ilqrs. with a 

separate covering letter. 
2. 	The Guard File. 

EDUCATION OFFICER 
................................................................................................................................................. 

Kend.nya \'idyalaya. ................ ............... 
F.No Date: 
1'o 
The Deputy Comrnissiorier(Admn.) 
K.VS, Hqcs. New Delhi. 

I 11A ' 	Sir,. 
v" 	The receipt of 3 sets of application forms for icqueat tvinsfeis on 

our vidv hy C OdL No is 	 Station Code No is 
/ 

'(01115 faithfully, 

. 	 Signature...................... 

Seal .................................. 

I 

/8/2001.. is.hereby acknowledged. 

'I 	 .5 
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INSTRUCTKNS FOR FILLING tip APPLICATION FOR TRINSFEk 

CI NFRAL 

(i). ]rauslcrs;ue rcgulite(l in a limited time - framc. A,s ,ingle cancellation of transfer is 
enough to upset the schedulc/chuiji and hamper the prospect of 

B group of needy persons 
etiiiig translr. So cancellation of request to change in circln1stanccs siiould be made 

\Vitl1ii1 tO d iy of publicdtion of pi lority list I he FAX No of HQ is 01 1-6514179 
Transfer, once effected, will not be cancelled. The employees are dissuaded in their own 
interest from taking chance with the intent of obtaining canel1ation 1ater 

(ii) All columns must be legibly filled in Block letters using alphabetical numerical code, 
wheievej piescribed No enclosuies are allowed Medical Certificate / Declaration should 
be obtaiicd/ made on page 6 & 7 of the apIication form itself. .' 

Name of the Vmdyalaya wheic the employee is working presently must be c\pressed in 
. . Code: Present region code, present station code, present K.V. code/present office code 

must he flllcd in, from the codes given in the list of codes.1n cse of non-teaching staff, 

the office code/K.V. code should be filled in accordance with the list of codes for office! 
K.V code annexed. 

	

POST I !1.LD 	 , I Imese boxcs given iii the top row on the fiont page of the 
application may be filled in from the abbreviations given 

H fl 	Ibcb 0w. 	. 

liaffiLd Gm1mduatc Teaclicr 	Mitlis 	FGF 	MAIl-I 
Trained Graduate Teacher 	Biology 	TOT BIOL 

Tiamned Giaduate 1caihem 	nglmsh 	TO] 	ENGL 

Tiammied Giaduate Tcachei 	Flmndi 	TOT IIIND , 

Imamncd Giadualt. Fcachcr 	Siinskj it 	10 1 , 	SANS 
Trained Graduate Teacher 	Social 	TOT SOST 

Studies 
Post Graduate Teacher 	l3iology 	PGT BIOL 

Post Graduate Teacher 	Chcmisuy 	POT CHEM 
Post Giacluale Teacher 	Physics 	POT 	P1 IYS 
Post Graduate Teacher 	. Maths 	POT MATH 
Post Graduate Thacher 	lmig ish 	POT ENGL 

Post Gm iduatc I cichem 	I tmdm 	IGT 	I JIND 
Post Gmadu itc Teaciicr, 	I [istomy 	POT 	FIST 

Post Graduate Teacher 	Geography 	PG]' GEOG 

Post Graduate Teacher 	Commerce 	POT cOMM 

Post Gmaduatc leachem 	Economics 	PGT ECON 

Post Giaduate Teachem 	Sanskrit 	POT SANS 
l)rawing Teclmcr 	 Miscellaneous MSC DRGT 

	

Physical Edn. Teacher 	Miscellaneous MSC PETR 
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Yoga Teacher Miscellaneous MSC 	YOGA 	 ... 

lyliscClIalleolis \\'oik lxp. 	l'cuclier MSC 	WETR 	 ...• . 

Minic 'l'cacher Miscellaneous MSC: MUST 

Primary Teacher pR'r PR]' 

llcd M:s1er 

Non 'l'caching Stall Librarian NiS. 	Ll[3R 	•; 

Non l'eaching Stall Supdt. NTS 	SUP!) 

Non Teaching Slaif Assit, Supdt. NTS 	ASPD 	'. 

Non Teaching Stall UDC 1'ITS 	UDCL 

Non Tcaching Stall' LDC NTS 	LDCL 	., 

Non Teaching Staff Lab Assit. NTS 	LAST 	:. 

Non Teaching Staff Lab Attendant •NTS 	LATh 

Non Teaching Stall Group 'I)' NTS. 	GRI'D 	•; 	•:' 	..: 	.. 

I xcc.pt i ug Primary lcaclieis and Ilead Master all others would use both the block, of thc 

boxes; Primary 'l'eachcrs and 1-lead Mastcrinaylcavc lbe2 	block of boxes blank.- 

SLNO. 1': NAME '. 	. 

\Viite lull name without any prefix like Sl - llU/SMT/KUM. One bcx is mcrit for, one 

alphabet. Add additional box, ii' necessary. Leave one box blank between initials, and 

name. , 	•, 	. 	-..•, 

Eg. Shri, Ajay Kumar Ram will be written, as 

{A 	KI RIAM 	or H.l AY 	KIUH/1jAjRl 1RlAM.j 

SL. NO. 2 :WIIETI1ER MALE/FEMALE 	 ,• 

Write M for Male and F for Female  

SLNO. '3 & 4: (a) &- (b) : DATE OF I3IRTIL DATE OF JOINING FHE PRESENT 

K.\'./ StATION (IN 'l'l IE Pl<ESEN'l' POST) 

These olumns arc to be filled in Christian Era, the date followed 

by month & -yer.:in " DD MM YYYY" format. For example, 

Third Scptcmber Nineteen Eighty Four will be written as 

r 0  _J 	0 ULLL 
Date ol owing in present post should exclude any service on ad-hoccontraclual basis. 

I 



—%-- 
• 	 SL.NO. 5.: DETAILS OF LAST TRANSFER 

The rcason column has to be filled in by the Code No.as detailed below: 	 S  
Codc 

I. 	Transfer on surplus ground in public intcrcst due to withdrawal of posclosure of 
stream/K V. 

Transfer in public interest on Admu. Grounds i.e. Transfer in Public Interest other 

than on surplus groind and on displacement. 	 S  
On direct appointment 

4.. 	On Promotion 

On request transfer 

On return from long leave 

Any other reason 

SL.NO. 6: GROUNDS FOR TRANSER 

The grounds envisaged in the transfer guidelines have been assigned Category Codes 

(alphahetical). Division Code (Numerical) having entitlement points as follows: 

GROUNDS 	CA'rEGoIy DIVISION 	 ENTITLEMENT 
COI)E 	CODE 	 POINTS 

Death o1sisc 	DSP 	---- 

• 	 'SI 	

within 2 years 

Mcd ical'Grounds MDG 	----• 

(for sdt, SpOusL & 

dependent children 

only) 	 - 

• 	 c) OTHERS 

I) Less than 2 yearsLTR 	03 	Less than 2 years to retire i.e. 	20 
to iLtile 	 on or before 3 1/03/2004 

& 	NLII 	04 Staff postcd in 7 NESttes, 	20 
I Lud Stations 	 Sikkim A& N Island & listed 

Hard Stations completing their 

tenure (3 years) as on 

• 	 3 1/03/2002 

• 	 -tO- 



• 	 0... 

Plind& 
I  

PH D 05 ViSu11T&dil1opcadicaIly.. 15 

.jysic:i!ty IIaiidicnppcd i)rsons 
'I 

hnitdical,J)e(I 
0 ) 	• 	•. 

0 

7j iiiig th. TP 06 Spouse in KVS 20 
• Spçwsc 07 Spouse in Central Govt. 'I 8 

•. ±•. 08 Spouse in Central Autonomous 15 

undies! PSU 

09 Spouse in State GovState 12 

4 Autonomous 	 h Bodies/PSlJ 

- 10 Spouse in Private Service/Self 10 
•1 

*::•'.-•. ' EniploycdJotliers 

LNS ii 12; 

ha.ing spouse 	
. . Lady 6 •; 

Vöcr grounds OGS 12 Other Grounds 10 

fbI covered by (a) . 

toc) (I) to (v) 

On completion SI'S 13 Other Grounds on completion 
• 01 for each 

olpiole than 3 	, o13 year Slay year of stay 
ye t'll -S stay at ihe 

cxcccding3 
I)iC!1tstation 

: years subject. 
0  

- 	co 

0 
0 

toa 

maximum of 
'I 

0 . 
. 20 points. .' 

I' 	 ••• 	
0 	

0 	
1 	

0 	 .5.0: 	
0 	• 	 ••.. 

fA
5 	 0 	

• 	 0 	
•, 	

0 

tP 

Codes arc just indicative of the rouiids and not to bccoiistrucd as the order 
t 	t 	 4 

ol 1 102 1l Appliiaiits Ii i ing mot e than one ground amongst the above may indicate 

	

Code, Division Code & Entitlement Points accordingly. 	.. 

.01 

1 

•'Whilc calculating the period oIstay, the period or periods of absence from duties 

,e\cccdlng 30 (Liys (45 days in case oINL Region, Sikkim & A & N Island) at a stretch 
•' 	•! 	- 

' olhci hin on matci ility Icive, training or \ acation is to be excluded 

i-h' - 	 • 	 0 	 0 	
0 • 	

:., 	

0 S. • S 	4 
( 	j 	 • 	 • 	 • 

•ti•i- 	• 	• 	
0 	• 	• 4 	 . 	 4 	 0 	 0 

0¼0:'• 

. 	••. 	• 	
S. 	

• 

0 	

0 	-. 	

• 	0 	 0 

•:4 JI 

- 

4 

• 0 

I 



LPtc(JfludS(llons  
'Stution K.V, Station 	K.V. 

' • Code No, Code No. 
' .lharldian(l .Jainnui & 

AlS 
Si iigharsh i 

763 13SF Campus 	5) 
l3and ipur __________ 

Thul fli 	604 
Project, 
Kishiwar 
Kupwara & 	605 
Leh Ladakh 

Aimy I3huj 011 Donimah 	064 

AFS I3huj 010 
l.)ant iwada 

 t E3Sr 

Dharangdhara 015 Clihat tisgarh 
Army 
Naliya Al S 028 l3achdi 	490 

Port 01dm 029 l3aikunthpur 	492 
Wadsar AFS 041 Kirandul 	519 

lii Itia clia 1 Mali a ms lt ma 
Praclesh 

Karanja 2 	- 
NI-IPC, 594, 
Chamcra 
SL.NO . 7 Those who wiM be COlctitigthrstiy 

A& N Islands & Ilard Stations or 5 years else 
'Y' in this coluni 
!IIC'tt nfl,. 	 ,.• 

n otherwise W. The stay p 
I 	 - 	,... 	 . 	S 

Station ICY. 
Code No. 

Orissa 

Kciaput TT' 

Rajasthan ___________________ 
Bikaner AFS •547 
NAL 
Jalipa Caiitt. 557 

- Uuarlai AFS 579 

Uttar 
Pradesh 
RihancJ Nagar 760 

littamattcli'1il 
- ci Ka 

IVRI 
MuLtcshwar 338 
Joshi Math 330 
West liengal 

lIasimara 243 

years in the N.E. 	Stations, Sikkim, - 
where as on 31/03/2002 may flu 	in 
criod should exclude the period of ......... gvin urtuer notc (II) 01 I. No. 6 above. 

SL.NO. 8(a) and (b): This item is applicable for only those who are on their presnt posting on 
deployment on surplus due to closure of 	 of post. 
The cmployccs who have been transferred on surplus grounds from  ol,ic station to 
another station, on or afler 1/04/1997 onwards, will get the b1efltof the period 
of stay in the earlier station bcside the stay in the present station, for claiming 
transferto a station, which is not the station from where declared surplus. 
But in' case, the employee wants to claim the same station, as onc of the 5 
choices, from where he/she was rendered as surplus, then the periodof stay at the 
new place after being declared surplus will not be counted with respect to coming 
back to the same station 

Tb is is to ensure that the employees in hard stations North East etc. do not suffer 
adversely due to surplus deployment at the time when their tenure is about to be 
over and lhey are declared surplus and deployed at the some other stations, 
thereby getting deprived of full tenure at the North East & hard stations only. 

• 	-12- 
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ill iii the K,\', Code & Station Code where you arc presently posted, along 
• 	 with the period of stay, period of absence and reason for tianslr, The Code Nos. 

of the reason ln iansfer arc as given wider SLNo, 5 

• 	 S (b) 	Details of earlier transtr within the last 5 years may be filled in (as cnumcratcd 
above) befi.re joining the present KV /Station on surplus grounds, 

SLJO. 10.1 : For Intra Station Transfer 

Code Nos, of five K\' 's in the sante slatioti code where you arc )osted at prescul 
Citit be tilled w, aceoi'ding to your preference order. 

 

10.2: For Inter Station Transfer 

Codes Nos. of five suitions can be filled in, accordnig to your preference order. 
Subject to the grounds chosen, choice station is permissible. 

Notc 	Employees are eligible to apply only one application in quadruplicate EITHER 

1 Ok IN] RA S IA [EON OR FOR IN FER S IA I ION Any applicationfound 
• 	 filled in for both inter &intra station transfer would summarily be rejected, 

SL.O. 11. CATEGORY OF PLACE WIIERE SPOUSE IS WORKING 

The Codes prescribed arc: 

	

Oh. 	Spouse working at or under orders of transfer to the station of choice or near by. 
Spouse working at the same station where applicant is currently working. 

	

3. 	Choice sUitions beat' n relation to the place vhcie spouse is working. 

SL. t'iO. 12 & 13 

In case the answers are iii the aiTh - mative write 'Y' Otherwise Write W. 

The 1edical Certificate or declaration is to be obtained on the body of thcappliati6n itself. 
Only. Cancer, Paralytic Stroke, Renal failure or Coronary Artery disease where By-Pass• 

surg'y ins been actually clone Ir Sell. Spouse and dependent clii ldrcn arc considered as 
F 

	

	valid for transfer ott medical giouncis when facilities for treatment• arc not available at the 
sUtlOp ol potttig (duly Leltilled by 1 Govt MLdILaI Officer not Iowcr thtut the lank of a Ctvil 

/ 	Surgon) 

SL.NO. 14.: TYPE OF DISEASE 

DcpL1tdlng upon the discisc cci ttfiLd by the competent authot Ity indic ite the type of discase 

in th following Codes as (CN, PS, RF, CA, OT for Cancet', Paralytic Stroke, Renal 
F 'ulut c, Cot on u y it Ici y dise'ise w bet e Us-P iss sut gel) h is been nc(u'iIly (lout or 

Ot1u I)iscases respectively in case transfer is sought on medical grounds as ve1l' and answer 
• 	agaii;t Sl.No. 13 is in the affirmative. 

• 	• The i - ict' description of illness which- will be considered as medical ground for the purpose, 
of trtisfei', in terms of' transfer guidelines is as under. Medical tcrn -ts referred herein will bear 

• 	meanIng as given in the F3uttcrworth s Medical Dictionary. 

(t) ( ancct (iii iligii hit) 

It is Ute psnce oh' tineontiolhed growth -i and spread of malignant cells. 'I'he definifion cancer 
inchiles leukemia, lymphomas and 1Iodgkin's disease, 

-13- 



This excludes oii-iiìvasiv CaicjI)o:i1 Cs) ui-Situ, OCalized IlOfl-iI)VaSIVC uI11or(s) rcvcatiiig nrly nìal ituaiit changes and (LIInOLU(S) in plesclice of 	j IIV illfectioll Or Al I)S, any skin CUCct cxccI)Lingpth I igflafl melaiiom a(s) ai also to be excluded. 	• 	. 	. (U) Pi'alytic Stroke 

(CeIel)i'yasc,i1. fleci(lcI1(s) Death of a portion of' the twain due to vascular causes such as 
(i) I inoi Ihige (Cu ebi al), (b I hi ombosis (ci cbi il), (c) lmbolism (cci cbi al) causing total 
pLI 

nlulLIlt disability of two or mot c limbs pci slsing foi 3 months afler the i llncss 
EXCILISIQIIS: 

Ii ansILnt/iscI11I11 ic attacks 
Sti okc - I ikc syn(fi 011icS i isulting [torn 

I lead injury, 

lntiauanial space occupying Icsions like abscess, tiaurnatic hemoiihagc & tumour. 
 I tibei CLI bus meningitis, pyogcn ic mcii iiigi (is & men izigococal mui ingitis 

Rca il F tutu c 

It is the final Rcnil F'itlu:c stage due to chronic irrcvcu suble failuic of both (he Kidncys It 

flitist he well docunicuted. The teacher must produce the evidence of undergoing regular 

haemodialysis and other relevant laboraioiy investigations and doctor's certication, 
(iv) 	

Coronary artery disease where by-pass surgery has been actually done: 
The use of surgery on the advice of the consultant cardiologist to correct narrowing or 
blockage of one 01 inoi c coi onai y at (ci ics 

Lxc/i.ision.' 

Nouisurgical tcchiiiqus such as the use of the either balloon Or laser via a catheter 
itti OdLILLU tlii otigli Ilic arterial 5) Stcili are c\clU(Icd 

SI NO 1 RELA I JONSUIp 

Hi is column is appl ucablc whu c trimislu is sought on Med teal Grounds auicl Columns 12 

& 13 are also filled in 1 lie i clatmonship of (lie patient with the applicant should be 
indicated in the following Codes. 

SF 	 - 	Self 
SP 	 - 	Spouse 
CU 	 - 	Dependent Child reti 
01' 	 - 	Others 

P[ -IySlCAL,y 1IANDICAPpED Explanation 

Ti aiisfcm of 13! irid & oi thopacdmcally handicapped y achci s provided the)' fulfill the to! lo i rig cond mEl oils 	
I (a) 	Blind tcachci Ii tying vision less thin 3/60 or field vision less than 10 both eyes is 

cci tifieci by the I leici of (lie Ophth ilmologic 1)epai Iment, Govcu nmeni. Civil 
Hospital. 

Orhopaedically handicapped teachers who has a minimum of 40% Permanent 
pai hal disability of either UppLi om lower limbs oi 50% pci unanent pathual disabilit) 

• 0 

• of both upper & lower limbs together, as certified by thc Head of Orthopaedics 
Department of a Government Civil lolospilal according to the standards contained in 

the manual for orthopacd Ic Sirgcon in Evaluating Permanent Physical Impairment 
brought out by the American Academy of Orthopacdic Surgeon. USA & published 
by Artificial Limbs Maini Iacuring Corporation of India, Kanpur. 
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